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SHRI JAGJlVAN RAM: I have said 
that it is being investigated. 

12.55 •• 

STATEMENT RE : COTTON CORPORA· 
TION OF INDIA 

THE MINISTER OF FOREIGN TRADE 
(SHRI L. N. MISHRA): With your oer· 
mission, I beg to lay the statement on the 
Table of the House. 

MR. <WEAKER: It will be circulated. 

SHRI M. R. MASANI (Rajkot): 
request you to arrange for an early discu5sion 
on Ibis statement. 

MR SPEAKER: We waited for you 
people the other day. Nobody turned up in 
the Business Advisory Com!l1ittee. We had 
actually tbought of allotting time. 

SHRI PILOO MODY (Godhra): After 
you made tbe statement on the floor of the 
House to !ay that you would not consider 
any adjournment motion, there was no point. 

SHRI RANGA (Srikakulam): We hope 
you will live an early opportunity. 

Stoteme"t 

1. In itl report on the cotton price 
policy for the 1969·70 season, Ihe Asricul-
tural Prices Commission recommended, 
I"ter olio, the setting up of an agellcy in the 
Public Sector for tbe purchase, sale and 
equitable distribution of domestic cotton and 
also to serve as a vebicle for the canali. 
sation of Import of cotton. Government 
appreciated tbe recommendatloo of tbe Com-
mission, but, since the cotton season was 
tben about to commeocc, it was decided to 
make every effort to evolve a new frame-
work ready for introduction in tbe cotton 
season 1970.71. 

2. AcCOrdingly, a new framework bas 
been evolved and it has been decided to 
establish ~ Cotton Corpora tion of India as 
a Public Sector aseney. The Corporation 
~  take over the entire Import trade in 

colton from a date which will be notified 
shortly. From that date, tbe practice of 
issuinl import licences to user mills will be 
discontinued. Instead, import llcenccs wIll be 
Iisued to the Cotton Corporation, wltb an 
endorsement in favour of the uler mills Cor 
wbich the imported stock il intended. The 
Corporation will consult tbe user mills in 
regard to their requirements and conclude 
contracts in consultation witb tbem. In 
effecting purchases and concluding contracts, 
the Corporation will draw upon tbe ex-
perience of tbose wbo have been enpged 
in this trade in the past. In order 10 be able 
to provide such services, the Corporation 
will enrol t he private indenting housts as ill 
Associates and will work out witb tbem tbe 
terms and conditions on wbich their services 
will be utilised. The Corporation will 
gradually develop its technical competence 
<a I"at its dependence on Associates is reo 
duced over a periocl of lime. 

3. Mr. Speaker, Sir, in Ihe field of 
domestic trade. the Corporation will make a 
beginning with undertaking purchases for 
certain specific objectives. The growen of 
cotlon will be assured of an agency wbicb 
will give them the e e ~  price support. 
The more enterprising cultivator srowing tbe 
new varieties will have an RRency to buy tbe 
elItra long stapple cotton at fair prices. In 
the process, we will also be setting up an 
agency with tbe necessary expertise for pra-
curing the cotton for the mills under tbe 
purview of tbe National Textile Corporation. 
The Corporation would also be prepared to 
assiRt Private Sector mills in tbeir programme 
of cotton purchases. I am sure !be HoullO 
will welcome this yet aootber positive step 
in the pursuaocc of tbe poliey of our 
Government to give tbe necessary stability 
and support in regard to one of our vital 
agricultural commodities. 

4. The Cotton Corporation of India 
bas just been registered at Bombay. It will 
be beaded by a ChalrmaD and manaaed by a 
Managinl Director. Arrangements for tbe 
establrsbment of its office bave been taken 
In hand and are expected to be completed 
very early. Considerinl tbat tbe import of 
collon ina year is of tbe order of Rs. 8S to 
Rs. 90 crorea, Ihe Corporation will bave an 
autborised capital of Rs. S crores and a 
paid-up capital of Rs. SO lakhs wbich will be 
subscribed fully by Government. 

S. II will be the endeavour of tll,1 
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Corporation to efFect tbe chanp over 
smootbly and to utilise, in tbe effort, tbe 
accumulated skills in the field of import 
trade and dome6tic cotton. Tbe Corporation 
will make every effert to so orpnise its 
operation that no inconvenience is caused to 
the ,rowers and consumers of cotton nor any 
dislocation is caused so far a. otber colton 
interests are concerned. Needless to say that 
in tbis effort tbe Corporation would need and 
welcome tho Corporation of all tbe interests 
concerned. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH); 
With your permiasion, Sir, I rise hJ annOUnce 
that Government Business in this House 
durin. tbe week commencing 3rd August, 
1970, will consist of ; 

(I) Cunside<ation of any item of 
Government Business carried ,.ver 
from today's Order Paper. 

(2) Consideration and passing of ;-
The Dock Workers (Resulation or 

Employment) Amendment Bill. 196.', 
as passed by Rajya Sabha, 

The Iron Ore Mines Labour Wel-
rare Cess (Amendment) Bill, ~  

The Maternity Benefit (Amendment) 
Bill, 1 "67, as passed by Rajya 
Sabha. 

The Chartered Accountants (Amend-
ment) Bill. 1969. 

The Telearaph Wire. (Unlawful 
Poaseaslon) Amendment Bill, ~  

as passed by Rajya Sabba. 
The Industrial Disputes (Amend-

ment) Bill, J 968, as passed by Rajy" 
Sabha. 

The Tea Districts Emilrant Labour 
(Repeal, Bill, 1967. 

(3) Discussion to he raised by Shri 
P. K. Deo and otbers on the de-
mand for a now Steel Plant for 
Orissa at 3 p,m, on Tuesday, the 
4tb AUIUSt. 

(4) Further dlscuaslon of tbe motion 
lor modification of the All India 
SInklII (Conduct) llulea, 1968, 

moved by Sbri N. K. P. Salve. on 
Friday, the 7th AUlDst, 1970. 
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SHRI NAMBIAR (Tirucbirappalli): My 
submission is lhat there must be some 
opportunity for discussing tbe qllCltlon of 
interim relief 10 the Central GOVl91llDOllt 
employees arising out of tbe appointment of 
the Pay Commission. The Pay Commission 
may take a long time, two or tbree yeen. 
The question of interim relief is very impor-
tant and urgent. We want to have an 
opportunity \0 discuss it on a motion, lor 
one hour or two hours and the hon. Minlstor 
sbould allot sometime for tbis, 
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